
BEFORE THE NATIONAL GREEN

TRIBUNAL

WESTERN ZONE BENCH, PUNE

APPEAL NO. 26 OF 2O2s (WZ)

IN THE MATTER OF:

GO GREEN FOUNDATION TRUST

APPELLANT

VERSUS

UNION OF INDIA THROUGH SECRETARY & ORS.

...RESPONDENTS

AFFIDAVIT IN REPLY ON BEHALF OF RESPONDENT

NO. 5 . GUJARAT COASTAL ZONE MANAGEMENT

AUTHORITY

I, Dipali Tank, adult, having my office at Forest & Environment

Department, Block No. 14, 8th Floor, Sachivalaya,
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Gandhinagar-382O10, Gujarat do hereby solemnly affirm and

state on oath as under:

1. I am presently seruing as Member Secretary of Gujarat

Coastal Zone Management Authority in the State of

Gujarat. I am conversant with the facts of the case and

the status of preparation of management plans. I am

authorised to file the present affidavit on behalf'of the

Coastal Zone Management Authority and am otherwise

competent to make the present affidavit. -.., .

2. The appellant has filed the present appeal praying for the

following principal rellefs:

oA. Quash and set aside the Environmental

Clearance granted to the proiect proponents for

the project for to produce Light Soda Ash (LSA)

of 11,00,000 TPA capacity, 5,00,000 TPA

capacil of Dense Soda Ash (DSA) and 2,00,000

TPA Sodium Bicarbonate (SBC) located at near

village Bada, Taluka - Mandvi, District - Kutch in

the Gujarat by "Greenfield Chemical Complex" of

GHCL Ltd,
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B. Appropriate actions may kindly be taken

against the Respondent No. 7, 2, 5 & 6 for

recommending, granting the environmental

clearance to the project in violation of the

provision of EIA Notification, 2006 and CRZ

Notification - 2011 for Non-compliance of the

terms and conditions of the previous EC dated

12.12.2024.

C. Direct Respondent No. -1 & 2 - MoEF & EAC-2

and Respondent No. B & 9 - GPCB to initiate

appropriate action including prosecution against

the project."

3. M/s GHCL Limited submitted an application to the

answering respondent on 11.70.202I for obtaining CRZ

Clearance recommendation for "seawater intake and

effiuent disposal facilities" for their greenfield chemical

complex at Village Bada, Taluka Mandvi, District Kutch.

The application was submitted along with the following

documents:

Superimposed

Coastal Zone

Map of the project on the aPProved

Management Plan- on 1:4000 scale
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from Institute of Remote Sensing, Anna University,

Chennai.

Environment Impact Assessment Repoft by M/s.

Council of Scientific & Industrial Research (CSIR) and

NEERI including Marine Environment Assessment

Report.

Disaster Management Plan and Risk Assessment

Report.

. Consent to Establish obtained from Gujarat Pollution

Control Board.

M/s GHCL Limited submitted that it shall withdraw

15,OO,0OO m3/day of seawater from two intake locations

and dispose 15,80,000 m3ldaY of treated effluent at two

outfall locations. M/s GHCL Limited submitted following

studies in support of its proposal submitted to the

answering respondent:

Baseline Marine Environmental Assessment, Effluent

Dispersion Modeling and Sand Dune Morphology by

CSIR NIO (Goa, Mumbai).
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As per the findings in this study, a suitable corridor

was identified for laying seawater intake and outfall

facility. Moreover, the coast area near the project

site was stated to be stable based on satellite image

analysis and was declared to be suitable for

tunnelling activity.

Conservation plan as per Schedule-1, Species by

Gujarat Institute of Desert Ecology, Gujarat.

Conservation plan as per Schedule-1, suggested

Forest Department, State of Gujarat in view

presence of endangered plant species

"Commiphorawightii" in the buffer area of the

project.

Report on Sea Turtle by Zoological Suruey of India,

Kolkata.

Seawater Intake and Effluent Disposal Feasibility

Consultancy by STUP Consultancy, Ahmedabad.

Sub-committee of answering respondent, comPrising

GCZMA, officers from GPCB and

by
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6.

Technical Cell (FED) and representatives of M/s GHCL

Limited visited the site on 27.04.2023. They prima facie

found that there will be no impact on sand dunes due to

underground construction of tunnel for the sea water

suction and disposal of treated water in sea. The unit

declared that it shall use the best available technology for

underground tunnel construction to ensure minimum

impact on the surface soil. Ultimately after evaluating all

factors, the answering respondent in its 67th meeting held

on 04.08.2023 decided to recommend grant of CRZ

clearance for seawater intake and disposal facility to the

Ministry of Environment, Forest and Climate Change basis

the data and technical studies conducted and presented

by M/s GHCL Limited.

The answering respondent by its letter dated 26.72.2023

issued a CRZ Clearance recommendation letter with

various specific and general conditions keeping in mind

the need for preservation of environment. Some of the

specific conditions incorporated by the answering
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respondent in its CRZ Clearance recommendation letter

are as follows:

The effluent not meeting with the GPCB norms shall

not be discharged and shall be stored in the Guard

Ponds and recycled back into the Effluent Treatment

Plant for further treatment to achieve the GPCB

norms. M/s GHCL Limited shall install necessary

facilities for this purpose and shall strictly ensure the

compliance with the GPCB norms, round the clock.

The pipelines for seawater intake and effiuent

disposal shall be laid in a safe manner so that the

sand dunes stretch between the plant boundary and

respective land fall points (LFP) are protected

without any disturbance to their natural appearance

and stability.

The pipeline shall be monitored regularly by M/s

GHCL Limited and it shall be ensured that there is no

leak from the pipeline. In case of any such

eventualities, M/s GHCL Limited shall immediately

stop disposal through the said pipeline and take the
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corrective measures in consultation with the GPCB

and the District Collector.

There shall not be any blockage of creek/river etc

due to laying of pipeline, and free flow of water shall

be maintained.

All the recommendations and mitigation measures

suggested for sea turtle conseryation plan shall be

complied with by the GHCL.

The GHCL shall ensure that there will not disturbance

to nearby Ecologically Sensitive area for their

proposed project.

7. The role of the State Coastal Zone Management Authority

is limited to making a recommendation on grant of the

clearance. The final decision is to be taken by the Ministry

of Environment and Forest Clearance, Government of

A copy of CRZ Clearance

26.t2.2023 is annexed

Annexure R-l.

recommendation letter dated

herewith and marked as
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8. In the instant case, post the receipt of recommendation

from the State Coastal Zone Management Authority, the

proposal of the project proponent was independently

examined and evaluated by the ExperL Appraisal

Committee of the Ministry. The Committee too

recommended the clearance. Basis the recommendations

and not finding any other legal or factual infirmity in the

positive opinion given by the State Coastal Zone

Management Authority as well as by the Expert Appraisal

Committee, the Ministry of Environment and Forest

Clearance, Government of India granted the CRZ

clearance to M/s GHCL Limited subject to compliance of

conditions mentioned by the answering respondent in its

CRZ Recommendation letter dated 26.L2.2023 by its

letter dated L2.12.2024.

9. The appellant has assailed the clearance by contending

that the project site is a nesting place for various species

of sea tuftle and that "forest department and

organisations working in the field of the environment

of the endanqered sea turtles."
\: a n"t""t-

6z\-t --a

confirmed

3162



The appellant has also alleged that the construction

activity involved in the project is likely to disturb the

nesting process of sea turtles. The asseftion made by the

appellant in support of its allegation is not based on any

cogent documentary material. As against that, M/s GHCL

Limited has submitted an study conducted by Zoological

Survey of India, Kolkata on the presence of sea turtles

wherein it is categorically opined that the project area is

unfavourable for nesting of sea turtles and that during the

monitoring period of six months i.e. between September,

2018 to March, 2019 no turtle, fresh /old nests or crawl

arks were found, Thus, the possibility of nesting of sea

tuftle species was stated to be comparatively less.

Nevertheless, M/s GHCL Limited has submitted a

conseryation plan prepared by Gujarat Institute of Deseft

Ecology to Principal Chief Conseruator of Forest, State of

Gujarat for protection of animal species as per Schedule-I

of Wildlife Protection Act, 7972. The conservation plan has

been duly approved by Principal Chief Conservator of

Forest, State of Gujarat on 24.04.2023. A copy of the
-.'av
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10.

study conducted by Zoological Survey of India, Kolkata is

annexed herewith and marked as Annexure R-2. A copy

of conservation plan Principal Chief Conservator of Forest,

State of Gujarat is annexed herewith and marked as

Annexure R-3. The State Coastal Zone Management

Authority has taken a holistic view and has included strict

conditions in its recommendation so as to sufficiently

address the issue.

The other ground alleged by the appellant to assail the

recommendation and the clearance is that the laying of

pipelines is likely to harm the sand dunes and adversely

impact the ecology. The pipelines are proposed to be laid

below the surface level. M/s GHCL Limited has obtained

and submitted a report from Gujarat Institute of Desert

Ecology which states that that the laying of pipelines is

not likely to affect the sand dunes and provides for

mitigation measures to be observed by M/s GHCL Limited

at the time of digging the tunnel and laying the pipelines.

prepared by Gujarat Institute of
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Deseft Ecology

Annexure R-4.

is annexed herewith and marked as

Strict monitoring shall be done to ensure

total compliance of the condition mandating exercise of

utmost care and caution while undertaking the

construction activity.

I submit that for these reasons and any other reasons

which may be advanced at the time of arguments, the

present appeal deserues to be dismissed.
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DEPONENT

VERIFICATION

Verified at Gandhinagar on this 6th day of December, 2025

that the contents of the above affidavit are true and correct,

nothing stated therein is false and nothing material has been

concealed therefrom.
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SOLEMNLY AFFIRTEO DEPONENT

Diractor (Environment) &
Member Secretary, GCZmA

Forests E Erwtaonment Depa(ment
Govcrnmcnt of Guiarat

Grndhinagar

BEFOREME Iz
-44A/4'YL -

HIMATLAL R. JAOEJA
NOTARY

GOvt. OF GUJARAT
E- 6 DEC 2025
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